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2 fagR TToTe (SraTgRor), 28 Se$ 2023

The 21° July 2023
No. 2/P1-1011/2007-8716/ H.(P)—Whereas, the State Government of Bihar has
communicated its decision regarding creation of “Bypass and Saguna More Traffic Police
Station” in district Patna vide Home Department sanction order No. 4591 dated 04-06-2012.
Now, therefore, in exercise of the powers conferred by sub-Section (S) of Section-2 of the
Code of Criminal Procedure, 1973, the State Government, hereby, declares the aforesaid Police
Station with retrospective effect from 04-06-2012. It’s local jurisdiction has been specified in the
sanction order No.4591 dated 04-06-2012.
By the order of the Governor of Bihar,
SUDHANSHU KUMAR CHOUBEY,
Deputy Secretary to the Govt. of Bihar.
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